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·'The provisions of this article follow 
very closely the provisions contained 
in the Government of India Act, 
section 60, for the creation of the 
Legislative Council and section 308 
which provides for the abolition. The 
procedure adopted here for the crea
tion and abolition is that the matter . 
is really left with the Lower Chamber, 
which by a resolution may recommend 
either of the two courses that it may 
decide upon. In order to facilitate any 
change made either in the abolition 
of the Second Chamber or in the 
creation of a Second Chamber, provi
sion is made that such a law shaH not 
be deemed to be an amendment of the 
Constitution, in order to obviate the 
difficult procedure which has been 
provided in the Draft Constitution for 
the amendment of the Constitution." 

Mr. Ambedkar. while moving the Bill 
for the reI event article, said that the discre
tion was left completely to the Assembly 
of the State concerned. The Government of 
India was quite grudging in considering it. 
It is obvious. 1 am at least bappy that 
wiser counsels, though belated, prevailed 
upon the Government. 

SHRI H. R. BHARADWAJ With 
your kind permission, Sir, 1 would like to 
reciprocate the feeling and put the record 
straight. You will kindly appreciate that new 
norms of democratic behaviour have been 
set in as this Government has taken over, 
and you will find that when we implement 
the Resolution of the Andhra Pradesh 
Assembly, we are doing something which is 
highly democl'a tic. And in doing so, I am 
also grateful to the leaders of the opposition 
who have said that they will not like to 
speak on this. As you know, Sir; our party 
had majority in the Council and we had lot 
of opposition from our own people. But. as 
I said. if democracy has to thrive, institutions 
have to be nurtured, we will have to make 
sacrifices. (am happy that with this spirit, 
Mr Jaipal Reddy wilt take it. There is 
absolutely no other spirit except that. To up
hold the highest traditions of democracy in 
this country, we will cooperate in future 
also. 

MR. DEPUTY SPEAKER The ques
.ion is ; 

"That the Bill be passed." 

The motion wal' adopted. 

14.J5 hrs. 

PA YMENT OF BONUS (AMENDMEN'O 
BILL, 1985 

[E"glish] 

MR. DEPUTY SPEAKER: Now, we 
shaH take up Item No. 12 - Payment or 
Bonus (Amendment) Bill. Shri Ghulam 
Nabi Azad may move the Bill for considera
tion on behalf of Mr. Anjiah. 

THE MINISTER OF STATE IN THE 
MiNISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sir, on behalf of Shri Anjiah. I beg to 
move: 

"Tha t the Bill further to amend the 
Payment of Bonus Act, 1965, as passed 
by the Rajya Sabha, be taken into 
consideration. " 

SHRI S. JAIPAL REDDY: Sir, I am 
on a point of order. The convention is that 
when the Bill is to be moved, it must be 
moved by the concerned Minister and the 
concerned Minister is not here now. So, he 
is not going to listen to the speeches made 
in the House. Then how is he going to reply? 
It is too much. 

(Interrupt ;on") 

MR. DEPUTY SPEAKER: The Minis
ter is held up on an urgent business. 
Meanwhile, the other Minister is going to 
note whatever the points that are being rai
sed by Members. 

SHRI s. JA1PAL REDDY: I have no 
doubt about the capacity of Mr. Anjiah. 

MR. DEPUTY SPEAKER : The Minis .. 
ter is Joing to note the points. There is no 
problem. 

Motion moved : 

4'That this Bill further to amend the 
Payment of Bonus Act. 1965. U passed 
by Rajya Sabha, be taken into conai
deration.'" 
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Now, Mr. Dora nlay speak. 

SHRI H. A. DORA (Srikakuiam): 
Mr. Deputy-Speaker, Sir, now the Amend .. 
ment introduced by the Government is for 
the de1etion of Section 12 of the Bonus Act 
of 1965. The only amendment that is now 
sought to be made to this Act, viz, Bonus 
Act of 1965, is to d~)et Section 12 of the 
Bonous Act. In other words, Section 12 of 
the Payment of Bonous Act, 1965, shaH be 
omitted. 1 respectfully submit to this august 
House that this particular piece of amend
ment is, no doubt, a progressive piece of 
legislation but as the Hon. Minister for labour 
contended on 9th of this month in the Rajya 
Sabha that he would bring about a piece of 
comprehensive legislation to cover all sec
tions of employees in this country, I am 
only sorry that such a piece of legislatio'n 
bas, not been introduced in this august 
: House, particularly in this Session, though 
'it was promised by the Hon. Minister in the 
other House on 9th of this month. 

Now the Hon. Minister for Labour has 
come to the House and therefore, the ohjec
tion which my learned friend raised is now 
waived, I think. Now that the Hon. Minister 
bas come~ 1 would like to submit that this 
particular piece of legislation as also the 
emphasis laid on it is no doubt a progres
sive piece of legislation, but it does not 
cover all employees in thi~ country. 

14.19 hrs. 

[SHRI SOMNATH RATH ill 'lte Cftair} 

Sir, the working class in this country 
obtained their share of bonus not through 
any piece of legislation, but through a hard 
struggle in which several persons lost their 
lives in this country and that the result of 
the struggle which has been there prior to 
the coming into force of the Payment of 
Bonus Act of 1965 is crystalised in this 
form and therefore. what ( would like to 
submit is that the omission of this particular 
Section does not accrue to the benefit of the 
railway empluyees in this country. You are 
aware that' the railway employees who are 
working in Railways in India are innumera· 
ble. There are lak.hs of employees who are 
wQrkina under this public sector undertakins 
and who are not getting this particular 

. bonus. The Bonus Act is conspicuously 
silent and it does not come to their benefi t 

and therefore, the omission of this particular 
Section is not sufficient though it gives 
benefi t to a smaller section of oraanised em .. 
ployees. You are aware that there are a 
number of unorganised employees in this 
coun try. Crores of such people are there, 
but the Amendment is silent about those 
employees and I would have congratulated 
the Hon. Minister if he had brought a diffe
rent amendment, a positive amendment to 
this particular Act embracing th~ employees 
of all the unorganised and organised sectors 
in this country. Of course, the Hon. Minis
ter, who held the post of Chief Minister of 
Andhra Pradesh, is well Rware and he hails 
from labour comnlunity and he respects the 
labour community, he knows how the labour 
community in this country are exploited. He 
is not al ien to that particular sect of people, 
as some Ministers in this august House are. 
I would like to submit that there are certain 
provisions which exclude the benefit of this 
particular Act and they are contained in 
Section 32 of the Bonus Act of 1965. I 
may be permitted to quote this Section 32 : 

"Nothing in this Act shall apply to-

(i) empiopees employed by any insurer 
carrying on general insurance busi
ness and the employees employed by 
the Life Insurance Corporation of 
India; 

(ij) 

(iii) 

(iv) 

seamen as defined in clause (42) of 
section 3 of the Merchant Shipp
ing Act, 1958; 

employees registered or ) isted under 
any scheme made under the Dock 
Workers (Regulation of Employ
ment) Act, 1948, and employed by 
registered or listed employers; 

employees employed by an establish
ment engaged in any industry 
carried on by or under tbe authority 
of any department of the Central 
Government or a State Government 
or a local authority; 

(v) employees employed by-

(a) the Indian Red Cross Society 
or any other institution of a 
like nature (includinl its 
brancbes)~ 

(b) universities and other edual
tional institutions; 
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(c) institutions (including hospi. 
tals, chambers of commerce 
and social welfare institutions) 
established not for purposes of 
profit; 

(vi) employees employed through con· 
tractors on building operations." 

1 submit that Section 32 is a bar and it 
really takes away the benefit of a large num
ber of employees in this country. I submit 
that this section 32 could have been dele
ted and an amendment to this effect could 
have been introduced in the House instead 
of section 12 of the particular Act. 

It is necessary to rec0gnise the strength 
of the labour force in this country. You are 
aware that 51 per cent of our population live 
below the poverty line. And this 51 per cent is 
working in different sectors of the establish
ments in this country. They are working in 
factories and under the contractors. You are 
also aware that there are contractors who eng
age a large number of labour force. But they 
are also exempted under section 32 of the 
Bonus Act. I, therefore, urge the Hon. Labour 
Minister that at least in the ensuing piece 
of legislation, he should bring an amend
ment for the deletion of this section 32 from 
the Bonus Act which would detlnitely bene
fit a large number of labour force in this 
country. 

With these few words, I conclude my 
speech. 

SHRI SHARAD DIGHE (Bombay 
North Central): Mr. Chairman, Sir, ] rise 
to welcome this Bill which has been brought 
forward by the Labour Minister. 1 welcome 
this firstly because the amendment was 
overdue, secondly because, there was an 
announcment by the Finance Mhister in his 
Budget speech that the Government would 
be bringing before this House such an 
amendment. By bringing this Bill, the Govern
ment is honouring its commitment which 
has been made in the Budget speech by the 
Finance Minister. 

The Payment of Bonus Act was passed in 
1965 and at that time tbis section 12 
enacted wherein it was decided tbat even 
was though an employee was getting a salary 
of Rs.l.600, he would act the bonus as if his 
salary was only Rs.7S0. Now, we are deleting 
this section J 2 which was putting a limit 00 

the payment of bonus. The limit was that the 
salary for the purpose of bonus is to be: cal
culated only at Rs. 750, even though the em
ployee might be getting more salary. Now, by 
del~ting this section 12, as 1 said, we are 
removing this limit and now the employee 
drawing a salary of up to Rs. t,6OO will get a 
bonus, actually, according to his salary with .. 
out any ceiling of Rs. 750/-. This is a very 
welcome amendment that is being made in 
the Bonus Act. 

While I say so, I would also like to point 
out to the Government that in a way it is a 
half-hearted measure. When we are amend
ing this Payment of Bonus Act by deletil1l 
section 12, we 'should have also amended 
another section which wou1d have been a 
logical amendment. 

Now, when the Payment of Bonus Act 
was passed, the scheme of the Act was as 
follows. 

A person getting a salary of Rs. 1600/-, 
was entitled to bonus. But the bonus must be 
calculated actually only upto the salary of 
Rs. 750/-. So when we delete Section 12, in 
a way we are raising that salary limit up to 
Rs. 1600/- for calculating _the bonus. There
fore, the higher limit for qualifying bonus 
should have been also 10~Ucally raised at 
least to Rs. 3000/-. My submission, therefore. 
is tha t when we are deleting Section J 2, we 
should have at the same time amended the 
definition of 'employee' given in Section 2 of 
the Act. The definition of 'employee' says, 
"any person (other than an apprentice) em
ployee on a salary or wage not exceeding one 
thousand and six hundred rupees per men
scm" ••• So, the bonus is to be given to the 
employees who are drawing sa1ary up to Rs, 
1600/-. My submission is that if this ceiliol 
was put in the year 1965, then it was necels" 
ary to raise this ceiling in the year 1985 when 
particularly the value of the rupee has ,ODC 

down. Many employees will be denied bonus 
because they are drawing emoluments more 
than Rs. 1600/-. So. logically this definition 
also shouJd have been amended at the same 
time, so that a person drawina salary not 
exceeding Rs. 3000/- also will be entitled to 
bonus. As I stated, the Payment of Bonus 
Act was passed as far back as in 1965. At 
tbat time also the deliberations took place 
from the year 1961. FormaJly there was a 
formula suuested by tbe Labour Appellate 
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Tribunal for Bonus. It was confirmed by the 
Supreme· Court and the Bonus Commission 
was appointed on 6th December 1961. In 
order to fix the terms of referrance of that 
Bonus Commission, a Tripartite Committee 
was also appointed and ultimately the Report 
of that Bonus Commission was received on 
'24th of Janu:ny 1964, which was placed before 
this House on 2nd September. Therefore, my 
submission is that these figures which were 
fixed regarding the lower limit and higher limit 
for the payment of bonus were fixed as far back 
as between 1961 and 1964. Those figures are 
not valid now according to the price index 
tlgures and according to the value of the 
rupee, which has also fallen down. Therefore, 
as I have stated, the Government should 
have come forward regarding the amendment 
of the definition of "employee· also in this 
Act. Fortunately for me-I read in the 
newcspapers that in the Conference of Labour 
Ministers recently held under the Chairman
ship of the Central Labour Minister, the 
same point has bt!enexpressed and our Union 
Labour Minister has also assured that the 
Governtnent was intending to make this kind 
of aml!ndment also ~nd in the case of the 
employee, the upper limit is at Rs. l600/- is 
proposed to be raised to RI). 3000/-. That 
assurance has been given in the Lahour 
Ministers' Confcrenc(: as I have read in the 
newespapers. ] have also learnt that in the 
Consultative Committee attached to the 
Labour Ministry, lh~rc al.;o the Union Labour 
Minister has cxprc~sed in the sa.me way. 
Therefore, I hope that this amendment also 
will he brought by the Government in the 
ncar future so that lugi~ally the whole Act 
wi\l be properly balan~ed and proper justice 
will be given to the employees. 

My further submission is also this -that 
even the other parts of the Act also require 
immediate amendmt'nt. For example, the Act 
applies to eShlblishments in which 20 or 
Inore persons are employed. My submission is 
that in the prescnt conle'\t. this figure of 20 
should have been replaced hy 10 and the Act 
should apply to all e~tablishments in which 
10 or mOlc persons arc employed so that 
more and more employees will get the bene ... 
fit becau~e a", we know, now it has been sett ... 
led that bonus is not ex ,"'ralia ('layment but 
if it i~ a sort of a deferred wage. Therefore, 
if it l$ in the form of a def\!fTed ""age, mplo
yees who are employed in establishments 

having employees between 10 to 20 should 
also justifiably get the benefit of the bonus. 
Therefore, I will appeal to the Government 
that in the near future they should take a 
comprehensive view of the whole Bonus Act 
and bring a comprehensive Bill suggesting the 
overaH amendments. The formula of bonus 
also reqires to be reviewed. Several provi
sions of the Act should be reviewed properly 
and a comprehensive Bill nlay be brought 
before the House as early as possible. I will 
again congratulate the Union Labour Mini
ster for at least making this amendment 
urgently in this session and I will again urge 
upon him to take a comprehens ive view and 
bring in the next session all the amendments 
which arc necessary for this Bonus Act. 

[TrwIs/ation) 

SHRI. K.N. PRADJIAN (Bhopal): Sir, I 
want to congratulate tbe Labour Minister on 
his bringing forward the Payment of Bonus 
(Amendment) Hi 11. One of the announce
ments made for the benefit of the workers 
in the Budget by the Government related to 

bonus. 

Sir, the workers have b~en struggling for 
their right since time immemorial and after 

this long struggle only, they have been able 
to get thci.. rights, including the right to 
Bonus. In the beginning, the employers consi
dered it as parting with some profit in favour 
of the workers hut the fight continued and 
ultimately the workers succeeded in getting it 
accepted as deferred wages. Government enac
ted the payment of Bonus Act in 1965. The 
amendment now brought forward of course, 
will benetit some of the employees but a 
large sect ion of the employees will still remain 
deprived of this facility. Rather, it will not be 
wrong to say that they will suffer a loss, 
hecause the definition of the workers and 
employee", given in sub-section 13 section 2, 
of the payment of Bonus Act of 1965 has been 
confined to those workers and employees 
whose pay is only upto Rs. 1600, which 
would mean that only these persons will be 
entitled to get bonuI\. 

One big anomaly in this amendment Bin 
is that if you count, you win find that an 
employee who is presently getting a pay of 
Rs. 1600. will get a bonus of Rs. 320 at the 
rate of 20 per cent. 1n this way, actually be 
will set Rs. 1920 in one month whereas a 



~9J Payment 0/ Bonus Bill VAlSAKHA 26. 1907 (SAKA) Payment 0/ Bonus BIll ~94 

senior employee whose pay is Rs. 1610 or Rs. 
1650 or even Rs. 1800 will become junior in 
pay. It is a big anomaly in the present amend
ment Bill How many employees will be 
benefited by itt this I shall tell you by way 
of an example. When this Act was enforced 
in 1965, in BHEL, Bhopal, except one or 
two officers neady 18000 employees were 
benefited by this, but now only 6000 emplo
yees are going to be benefited. 

14.40 brs. 

[SHRI SHARAD DIG HE ill Ihe Chair) 

Out of them those who get a pay of Rs. 
. 7S0 have not been benefited much. The emp

loyees whose pay is between Rs.750 and Rs. 
1600 only have been benefited. Earlier 1800 
employees used to get bonus but now only 
4000 more will be added to this number. 

The intention of the Bill is good but 
since the time when the way for the welfare 
of the workers was paved by the Govern
ment led by the late Ja wahar Lal Nehru in 
which Shri Gulzari Lal Nanda was the labour 
Minister, this is the first time when the· 
workers instea~ of gaining something arc go
ing to lose through the enactment of a law. 
With this law. a large number of employees 
are going to be deprived of the benefit. 
Therefore, I submit that unless an amend
ment is made in this regard, they will remain 
losers. 

Sir, there arc other anomalies also. For 
example, when the gross proHt of a company 
is calcula ted, income tax is deducted from 

. that and bonus is paid to the workers from 
the remaining profit but if the income of the 
employee who gets bonus becomes taxable 
after getting bonus then income tax is deduc
ted from his pay also. I feel that deduction 
of income tax from two sources is not justi
fied. 

Similarly, we have put a ceiling of 20 
per cent for payment of bonus. When it is a 
question of payment to the workers. why 
should a ceiling be fixed? Similarly, from the 
available surplus also, only 60 percent is paid 
whereas in the name of capita) investment and 
revenue deduction a large portion is sliced 
away. Then why should the bonus not be paid 
from the ~ent per cent available surplus 'l 

In 1984-85, you had increased the deprec
iation rates. This bas resulted in less payment 

of profit to the workers. I would like to point 
out to the Hoo. Labour Minister that after 
Independence every law has helped the work
ers in gettiog more and more benefits. This 
time also our intention was to give more 
bonus to tbe workers. It looks as if you either 
overlooked this point in the beginning or 
because of the conflicting views of different 
Departments or in the apprehension that 
certain D~partmenlS might have to pay morc, 
Government did not think on this point. 
Considering the rights of the workers and in 
the name of deferred wages, which is the 
hard earned income of the workers, no 
Department has a right to think as to how 
much they will have to Jose or gain . 

Sir, ill conclusion, I would like to make 
one more appeal that the employees of the 
other Departments i.e, Government officials 
should also get the righ t to bonus. They 
should also be given bonus. I am confident 
that our Han. Labout Minister, who has a 
very good rapport with the labourers and 
who is very symathetic to the workers, will 
not delay it further but amend the Bonus 
law at the earliest to make it practical. 

In addition, there arc many other laws 
which need amendment today. In the morn
ing, we had been discussing Birla Mills 
affairs. Mr. Speaker did not give me a chance 
to speak but I would like to say that cur 
textile industry is the oldest industry of our 
country and even today it plays a significiant 
role in our economy. During the last 15 to 
20 years a tendency has developed that the 
owners of the m ills gradually swa lIow all the 
profits and cause their mills 1u ~utrer losses 
and ultimately take it to a stage where the 
workers have to face unemployment. The re· 
suit is, that Government arc obliged to take 
over the industry under compuhion. For the 
last 10 to 15 years this trend has been going 
on. Keeping in view this increasing tendency 
of the mill owners can Government not take 
a decisive action '! Did we not opt for mixed 
economy in the hope that the private sector 
people would also contribute their mite in 
improving the economy of the country'? But 
does their presen t attitude not show that 
they have not proved sincere to the desired 
extent" I, therefore, submit that the problem 
of the textile industry should be resolved 
once for all. Durina the last several years, 
the work.ers of several textile mills had to 
face miserable conditions, many of them died 
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of starvation and others became jobless and 
in spite the best efforts of Government, the 
min owners went on causing their nlilJs to 
suffer losses, they never tried to bring impro
vements in them and ultimately, Government 
bad to take over their mills. 

I am funy confident that the Hon. 
Labour Minister will be kind enough to amend 
the other labour laws at the earliest as per 
requirements. With these words, I support 
the Bill. 

[English] 

SHRI AJOY BlSWAS (Tripura West) : 
Sir, Government has brought forward a 
small piece of legislation. This will definite
ly help a section of the workers. But 1 
think without a comprehensive Bill the prob
lems of the workers are not going to be 
solved.' What is the concept of bonus? 
Bonus is a deferred wage. According to the 
Constitution, the State sha 11 endeavour to 
pro.vide a living wage to the workers and 
employees of the country. But the workers 
and employees of the country are not gett
ing this living wage. They are not even 
getting the need based minimum wage. 
They are getting far below the need 
based minimum wage. So, there is a 
lap between the Jiving wage and the wage 
which the workers and employees are getting. 
Bonus is a compensation of this gap. It is a 
deferred wage, as I said. If it is so, then, all 
the employees, all the workers. of the coun
try should get the bonus. But it 
is not so. Workers have earned this right, 
oot by any gratuitous relief or by charity 
but the workers have earned this right 
through their blood and through their sweat. 

In 1965 the Central Government pa~'5ed 

the Bonus Act. Bonus was linked widl the 
deferred wage. But the Central Government 
and State Government employees and semi
Government employees were left out from 
the purview of this B )IlU'i Act. I don·t 
understand this. If the Government has 
accepted the principle th.lt Bonus is deferred 
wagc, then, why should the Central Govern
ment employees, State Government employ
ees and semi-Government employees be 
left out from the purview of this Bonus 
Act? Sir, even several High Courts and 
tbe Supreme Court lave their verdict 

that the bonus is a deferred wage. The 
Central Government employees and the 
Railway employees did not accept the stand 
taken by the Government. They waged a 
bitter struggle you know all about Railway
men':, strike in' 1974. Ultimately Govern
n1ent accepted the bonus in the case of the 
Central Government employees. But you 
will see that the bonus has been implemented 
in the case of Central Government employ
ees but it is to be linked with the produc
tivity. Here I would point out that in the 
case of private sector you have accepted 
that the bonus is linked with the deferred 
wage. But when the Government implement 
the Bonus Act for their own employees, they, 
say that it is to be linked with the producti
vity. I do not know why the Government 
is 111aintaining double standard in this case. 
By doing so, it will enthuse the capitalists 
and the exploiters of the country. So. you 
have to decide in the case of giving bonus to 
the Governtl1ent employees whether bonus 
will be linked with the deferred wage or not. 

Now, Sir, about 60 lakh State and the 
semi-Government employees are not getting 
the bonus. They arc in doldrums. A few 
State Governments have sanctioned to their 
employees some ex-gratia payment. That is 
not the bonus. It is the Central Government 
who can formulate the National Wage Policy 
or the Bonus Policy. It is the Parliament 
which can pass the Act. The State Govern
nlcnts have no powers. So, I would like to 
know from the Hon. Minister whether he 
would consider bringing forward a compre
hensive Bill so that these 60 lakh of the 
Stale Government and the semi-Government 
employees also get the bonus. 

Now, Sir, in this legislation, the ceilins 
of the calculation has been raised from Rs. 
750 to Rs. 1600. I welcome this. But what 
about the eligibility ceiling of the bonus? 
It is still kept at Rs. 1600. The Bonus Act 
was passed in 1965. During these 20 years, 
the wages have increased due to price rise. 
The quantum of wages has been increased 
but the real wages has not increased. Many 
wor kers were getting bonus previously and 
now they have been left out from the purview 
of the Bonus Act. Thousands and thousa ods 
of the workers are being deprived of the 
bonus because of Hie ceiling fixed at Rs. 
1600. If you ure really interested to do some
thing for the workers, definitely you have to 
remove this ceil ins limit. 
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My third point is about the maximum 
ceiling limit of 20 per cent. Sir, when you 
are not able to fix any ceiling on profit, you 
have no right to fix ceiling limit on bonus. 
Actually. the employers, the owners, the 
capitalists are earning at the cost of the 
workers. I would strongly plead that the 
workers should also have a share of the 
profit. When you have accepted that bonus 
is a deferred payment of wage, why should 
there be any ceiJing ? 

With regard to the allocable surplus. 
I do not know the idea behind this. Who 
will determine the allocable surplus f? It is 
the owner. The workers have no access to 
the accounting of tke owners. Why should 
not the workers get bonus on the basis of 
the balance-sheet? The balance sheet is to 
be taken into account otherwise the workers 
are being deprived of their due share of 
profit. 

Lastly, I shall request the Hon. Minister 
to bring a comprehensive Bill in which the 
State Government and semi-Government 
employees should also be included and 
brought within the purview of the Bonus 
Act. Sixty lakh State Government an~l semi
Government employees are on the path of 
agitation. In 1974 they organised a one-day 
strike. Even on the 15th of this month. 
fifty lakh State Government employees 
organised demonstrations throughout the 
country for bonus. If the Central Govern
ment claims that India is a welfare State, 
and the Government is for the workers, in 
that case you should definitely have a 
National Bonus Policy. Once again, I request 
the Labour Minister to bring forward a 
comprehensive Bonus Bill in the near future, 
so that all sections of the people get bonus 
according to the norms of bonus as deferred 
wages. 

14.56 brs, 

(SHRIMATI BASAVA RAJESHWARI 
in the Chair] 

SHR) SOMNATH RATH (Aska): Sir, 
I rise to support the Paymen t of Bonus 
(Amendment) Bill. 

Under the dynamic leader~hjp of Shri 
Rajiv Gandhi, ours is a progressive and pro
labour Government. It is not only a sloaan, 

the Government has exhibited its intentions 
at the first Budget session, when the Fina&lCe 
said that relief is to be given to workers and 
the Hon. Labour Minister has now 
brought forward this amending Bill. 

This Act came into force in 1965. We 
should take into consideration the pric.e rise 
and as such the upper limit that has now 
been raised from Rs. 750/- to Rs. 1600/
ought to be raised still further to Rs. 3200. 
Under the leadership of late Shrimati Indira 
Gandhi, it was decided to give bonus to 
class III and class IV enlployccs, but some 
States have not as yet given bonus to these 
employees. When the Hon. Labour Minister 
brings forward a comperhensive Bill, I have 
a suggestion to make for his consideration. 
As it is, if '1n employee or worker gets an 
increment and his wages go a little over Rs. 
1600, he docs not get bonus, he is deprived. 
The increment will thus not be a boon for 
him, but it will be a curse. When a Compre
hensive BiIJ be brought .1 suggest that bonus 
may be given not taking into consideration 
the wages, but the category of the employees. 
If the bonus is to be given according to 
category of employees then when Jow worker 
gets an increm'ent, that will not affect, his 
entitJement to bonus. 

As far as the companies are concerned, 
the profit indicated in the balance sheet 
showing profit and loss is taken for granted. 

15.00 hrs. 

A labourer or a worker has no chance to 
oppose. it So. some provision is to be made 
in the Act so that in case, there is some 
dispute about the Balance Sheet, over profit 
or loss, the Government should intervene 
and a decision has to be faken. Once again, 
I congratulate the Labour Minister because 
this Amendment will give relief to thousands 
of workers and a comprehensive B in will 
certainly give further relief. 

J5.01 hrl. 

ISHRIMATI BASAVA RAJESWARJ 
in the Chair1 

SHRJ SATYENDRA NARAYAN 
" SINHA (Aurangabad) : Mr. Chairman. Sir, I 

also rise to support the Amendment before 
the House. Tltis is no more a matter to be 
disputed now that bonus is a 1epl claim and 
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a worker is entitled to claim it is a matter of 
risht. Those days are over, when it used to 
be a bakshish or ex-gratia payment or a gift. 
In 1965 the Payment of Bonus Act was 
passed. when this national ceiling of Rs. 750 
wali fixed and the eligibility criterion was 
fixed at Rs. 1600/-. The amendment now 
brought before the House seeks to remove 
this notional ceiling of Rs. 750, which means 
that an employee getting Rs. 1600/ .. becomes 
eligible to bonus. But Sir, the other part of it 
is missing, viz. the eligibility criterion. All 
the members who have spoken before me 
have been unanimous in asking to raise the 
limit of eligibility to Rs. 3000. Their argu
ment is that the notional ceiling of Rs. 750 
fixed in 1965 is too low on account of the 
erosion in the value of rupee, and then thc 
upper limit also should~ by the same token, 
be raised to Rs. 3000/-50 that the bene-
6t of this can be ffilde available to a large 
number of workers. Now Sir, when this Pay
ment of Bouns Act was passed, the salary of 
most of the workers was near about Rs. 750. 
Now a skilled worker is geting much more 
than Rs. 2000 or in the neighbourhood of Rs. 
2500 to Rs. 3000. So, those worker~ are get
ting more than Rs. 1600 and they lire skilled 
workers. Just because inflationary pressures 
or for other reasons, their salary has gone up 
beyond Rs. 1600 and they will be deprived of 
the benefit of this Act. So, it is logical and 
reasonable that Government should have 
come up with an amendment that a person 
who is getting more than Rs. 1600 or a 
person who is genins Rs. 3000 or Rs. 2500 
would be eligible to get bonus, calculated on 
the basis of notional ceiling at Rs. 1600, just 
as in the previous Act. in which it was calcu-
1ated on the notional basis of Rs. 750. In 
this context, the notional ceiling would be 
Rs. 1600. Thi" would ltave been more logical, 
reasonable and proper. 

My next suggestion is that bonus which 
has been accepted as deferred wage, should 
be extended to all employees of Government, 
whether they are serving in the public sector 

. or semi-Government undertakings or in the 
Government undertakings. It should not be 
linked with their productivity, because in that 
case the whole concept of making it a 
deferred wage will be defeated. It should be 
treated as a part of his waae. As my friend 
Mr. Ajoy Biswas said just now, bonus is 

treated as a deferred wage, a device to fill the 
gap between the living wage and the actual 
wage. If that isso, it should not be linked with 
productivity as has ~n done in the case of 
Railways Or Telegraphs. This has to be clari
fied; and since, as 1 said earlier, the law is 
settled on this point, the concept has been 
8C'cepted, there is no point in not extending 
the application of this law to these undertak
ings. 

I do not agree with what Mr. Ajoy Biswas 
said when he spoke about profits, viz. that 
they have made a contribution to the earning 
of profits, because then you cannot talk of 
this productivity; you cannot say that it 
should not be linked with productivity. i.e. 
if you talk of profits. So, irrespective of pro
fits earned, my submission is that a worker 
should get bonus as a defetred wage, and it 
should be calculated on the basis, as if he 
was gdting Rs. 1600;'-. This should be the 
criterion. 

Now I wish to welcome the step taken by 
the Labour Minister in constituting a 
Committee of Labour Ministers of several 
States -which I found in the newspapers-to 
evolve a National Wage Policy. When a 
national wage policy is actually evolved, I 
think it will take care of all these factors. 
Our friends have been unanimous in request
ing the Minister to come up with a compre
hensive legislation. I hope he will take all 
these factors into consideratiQn. There are 
several laws like the WOrktllen's Compensa
tion Act. The definition also dIffers from Act 
to Act. All the definitions should be made 
uniform, and there should be no ambiguity 
and there should he no room for any dispute 
or conflict. He should come up with a wage 
policy, fixing the minimum wage, and the 
upper i.e. the maximum wage. I would remind 
the Hon. Minister that Pandit lawahar Lal 
Nehru had declared the intention of the 
Government that there should be an upper 
limit as well as a lower limit. Today, the 
upper limit is nowhere to be seeD~ The sky 
is the upper limit. For the worker, there is a 
lower limit. Still, it is a fact tha t SO per cent 
of the people in India are Jiving below the 
poverty line. Developmental activities have 
given them no benefits. They have been 
deprived of the benefits. Their standard of 
living has not gone up. But when the national 
wage policy is evolved, aU these factors have 
to be taken into consideration. 
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Now with regard to unorganized labour. 
I know that the labour, e.g. in tea plantation 
which is an. organized industry, gets bonus. 
But what about the large number of agricul
tural workers who are not organized? They 
depend on the sweet will of the landholders. 
Even with regard to the minimum wag(s, 
there is dispute. Minimum wages are not be
ing paid to them. All kinds of troubles are 
being faced b," them. I have mentioned this 
point in the HOllse several times and I would 
request the Hon. Labour Minister to take 
these factors into account when the national 
labour policy is evolved, so that he takes care 
of every section of the country. and nobody 
is allowed to languish in poverty or depriva
tion, when the goal we have set for ourselves 
is the bringing in of a socialist society. My 
friend on other said: we have abandoned the 
socialist path. 

SHRI INDRAJIT G UPT A : I never said 
that, because they were never on that path. 

SHRI SATYENDRA NARAYAN 
SINHA : No, we were. We have taken all 
anti-poverty measures, to improve the living 
conditions of the people; that js true. But much 
more has to be done; and the Labour Minister, 
who has worked in the labour field also 
should take into consideration the conditibns 
of all kinds of labour so that they can get 
every benefit of the laws that we are enacting 
here; these laws should be properly imple
mented so that labour can get full benefits. 

With these words, I, once again, support 
this Bill and request the Hem. Labour 
Minister to come up with a comprehensive 
legislation and evolve a national wage policy 
which will take C into consideration all the 
factors and will be to the benefit of every 
section of the society. 

SHRI V. S. KRISHNA IYER (Bangalore 
South) : The Hon. Labour Minister has raised 
lot of hopes in the minds of the workiog 
class not only while replying to the debate on 
the demands for grants of his Ministry but 
also in the Labou r Ministers' Conf~rence 
recently held and in the Consultative 
Committee meeting. So, J am confident that 
he will implement all that he has said. 

There are inneumerable laws in respect of 
labour not only "4t the Centre leve) but aJso 
at the Sta1e level. As I know, there are a 

number of laws in some of the States llnd 
evell rules for the laws have not been framed 
and they have not been implemented; but 
laws are there. As far as their implementa. 
tion is concerned, in some cases. it bas been 
nil and in some other cases it has been very 
very slow. So, I join my other friends in 
demanding that a comprehensive law should 
be brought forward at the next session itself. 
The Labour Minister has promised about it 
and I sure he wiIJ do it. 

Coming to this particular amendment, I 
welcome to the extent the ceiling bas been 
enhanced from Rs. 750 to Rs. 1,600. The 
basis on which this has been enhanced is not 
know to us. Just now. Mr. S. N. Sinha said 
something about it. In 1965. it was fixed at 
Rs. 750, but, then very few people were get
ting this much of salary. If ] remember 
correctly ---this is subject to correction-the 
cost of living index was then about 137; now 
it is more than 588. If you calculate on that 
basis also, the ratio will be more than 2,~OO. 
] do not know on what hasis this figure had 
been arrived at. Of course, it was announced 
by the Finance Minister and the Labour 
Minister has worked out. But I do not know 
w"tether it is scientifically worked out. Of 
course, 1 am happy that the Labour Minister 
in the Conference has given a hint that it will 
be en hanced to 3000. 

How many workers are going to be bene
fited from this? Why should we discriminate 
between workers and workers? What is 
needed in our COUlltry today is production 
and more produL·tion alone. AJI peopJe. 
Government, management, labourers, we must 
all unitedly see that the countf"} produces 
more in all fields. In order to do that, the 
labour must have at least min irnum facilities, 
at least living facilities. In this, thousands of 
workers have been left out of Bouns Act; 
they will not get bonus. 1 also strongly urge 
that not only this limit should be raised but 
also I will be happy if there is no limit at 
all; that ic; also necessary, 1 think. This bonus 
was started as bakshee,\/1, but now it has be ... 
come a legal right; and as many members 
said, it has now considered as a deferred 
wage. I remember quite well that in this verY 
House Pandit JawaharJal Nehru said tbat 
every worker must have tbe need-bassed 
minimum wage. How many workers are aet .. 
tins the minimum wases leave alone the need 
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based wage. Even the minimum wages that 
have been fixed have not been paid for. 

Madam Chairman, we should not forget 
that lakhs and lakhs of unorganised workers 
are there who consititute nearly 80 per cent 
of the labour force. 1 would earnestly request 
the Labour Minister to remember this. I am 
convinced about his anxiety to help them, 1 
know that he has sympathy towards the 
labour, because he was himself a labour leader. 
I know that, and I requested him to consider 
the case of the unorganiscu labour force. 

Then there are lakhs and lakhs of land· 
less labourers also who are working in the 
country. You know thtlt, Madam, in our own 
State there are landless labourers, who consti
tute SO per cent of the labour force. They 
are not paid nlinimum wages, leave alone 
bonus. They are not even paid minimuln 
wages, regularly. So, I once again earnestly 
urge the Government that OUf aim should be 
that we should sec that the workers are paid 
minimum wage in all sectors, whether it is 
the public sector or the private sector or any 
other sector. A minimum wage tnllst be there 
for every worker. So, I would once again 
requf,!st the Hon. Minister that he should oot 
think of linking payment of bonus with pro
ductivity. Irrespective of productivity, whether 
it is increased or not, bonus should be paid. 
Because the labourer does h is duty honesty. 
Please do not distrust the labour. 1 am not a 
trade union leader but ,I can say one thing. 
When tbe labour asks for bonus, he will do 
so only when he is convineced that olanage
ment could afford to pay please do not think 
that they want to paralyse Of sabotage the 
industry. It is not so. They work hard for the 
development of the industry. The management 
lUis to understand the labour and give them 
the bonus when they ask for it. Wh~ther it is 
the private sector or the public sector the 
management should realise this. 

I would therefore request the Hon. 
Min ister to ensure that every worker is 
c:overed by this Act and also to see that he 
brings forward the proposed comprehensive 
legislation about the need based minimum 
Walle and also the atnendments-much pro .. 
mised -to the Labour 'Act. I hope that when 
we meet here again for the next session, that 
is the monsoon session, the co.mprebensive 

Bill that piece of JeaisJatjon wiH be placed 
here. 

MR. CHAIRMAN : Shri Moo) Chand 
Daga. 

[Trans/ation] 

SHRI MOOL CHAND DAGA (Pali): 
Madam Chairman, today there is not a single 
Member of Parliament who does not support 
the principle of bonus. If he has to enter 
the politics of vote, be should support the 
principle of bonus as much as possible. If 
someone asks for 20 per cent .bonus,· be 
should d~mand for 25 per cent. But our 
Labour Minister has crammed a very good 
reply that the Bonus Amendment Act is 
about to come and that tbey are going to 
bdng forward a comprehensive legislation in 
this regard. Regarding bonus I want to 
know one basic thing name1y how many 
times how nlany mandays were Jost for 
demanding bonus? In the beginning when 
8.33 per cent bonus was declared, the 
workers had had to struggle hard for that. 
Then later on, when it was increased to 
20 per cent, for that also the workers had to 
struggle much. Nowadays, in every 
industry, there are two or three unions. One 
union asks for 10 per cent, the other 
demands 20 per cent -bonus. If in Maharashtra, 
20 per cent bonus is demanded, then in 
Karnataka the workers ask for 25 per cent 
bonus and in Tamil Nadu for 40 per cent. 

ONE HON. MEMBER: What will be 
the demand of the Rajasthan workers? 

SHRI MOOL CHAND DAGA: They 
will ask for 100 per cent bonus. This is the 
situation today and the Labour Minister 
will not say what is going to be the limit. 
In India, whosoever speaks more in support 
of bonus, he will be applauded more by the 
workers'? The bone of cO'"1tention of the 
workers is bonus and I think the workers 
get in several places Puja bonus, Dussehra 
bonus, etc., separately. Now the workers say, 
"Let us check the balance sheet" and wbe.D 
they see the balancesheet, they say that the 
businessmen, the baniyas, are thieves. 

One thing more. It has been stated in 
Article 39(2) tha t there shall be labour 
participation. This participation should be 
at every stage. Otherwise how win you oome 
to know that the profits earned by the 
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oompany have been included in their balance
sheet or not. Presently. we have to depend 
on the balance-sheet. If we appoint someon~ 
as a judge, he also starts taking his share. 
Many a time, the labour. leaders also take 
there shiue of money. That is why 1 say that 
3. comprehensive Bi II should be brought on 
bonus and for that the Hon. Minister will 
have to fix a criterion. Earlier, bonus was 
linked with productivity. You are aware that 
in 1974 in spite of the strike in the railways, 
bonus was paid. After that, Prof. Dandavate 
became the Railway Minister and bonus was 
paid to the workers. In Defence also, bonus 
was paid. In spite of losses to the Railways. 
bonus was paid. Even if the Public Under
takings incur losses, they have to pay the 
bonus. The emlJ)oyees of the P & T Depart
ment also get bonus, even if the letters posted 
may reach their destinations after seven days. 
My submission is that there shou1d be some 
criterion for the payment of bonus. When 
Shri Shiv Raj Patil was not a Minister, he 
also used to favour the payment of bonus. 
This subject has become so common that it 
causes loss of mandays. 

[English] 

AN HON. MEMBER: Why are you 
opposing bonus? 

SHRJ MOOL CHAND DAGA: I am 
not opposing bonus. Should J 10se all my 
votes? 1 have been the President of the 
INTUC for the last so many years. 

[Translation] 

In respect of bonus, the Government 
machinery has to go into many aspects. You 
should appoint a Committee in this regard 
so that the comprehensive Bill which may be 
brought forward should inc1ude all the 
aspects. It will avert loss of mandays and 
will help in the payment of proper amount 
of bonus. The employers should also earn 
some profit. We shall have to find some 
way out for this. 

I want to tell you that there are industries 
which incur losses due the payment of bonus. 
Even if they are incurring loss, they will 
have to pay bonus at the rate of 8.33 per 
cent. They cannot refuse to pay this much 
bonus. You will have to rethink about the 
productivity-linked bonus also. The agri
cultural labourers have no unions, the unions 

should be formed for them also and tbey 
should be paid bonus for 15 days. There is 
difference of opjnion on the rate of bonus 
also. The criteria for productivity linked 
bonus will aJso have to be changed. Other
wise, a new question will arise in the States. 
Everybody will demand bonus. Gradually 
we have ~Harteu paying bonus to the P&T 
empJoyees, and the Railway and Defence 
employees. We are paying bonus to the LIe 
employees also irrespective of their gross 
salary. In this way. everybody will ask for 
bonus. 

Now he has given the definHion of bonus 
as deferred wages. What is this deferred 
wages'? If it is a deferred wage then pay 
interest on it. We have heard the expression 
'deferred wages.' 

[English] 

It is a deferred wage. Very good! If it is 
a deferred wage, why don't you take interest 
for this deferred wage ? 

[Translation] 

I request the Hon. Minister that he 
should, after ~onsu1ting an the parties and 
keeping in view al1 the points, reformulate 
the Bonus Act. You should keep this thing 
in mind that mandays should not be lost 
because of this law. The peopJe who are 
entitled to bonus should get the bonus and 
the prolit should remain with those for whom 
it is meant. You wiJl have to keep atl these 
things in mind. 

You have said that you will call a 
meeting in July or October. After that you 
will formulate the Bonus Act. If it is done. 
we shall not be able to discuss it in the 
Monsoon Session. My request is that this 
Bill should be brought in the Monsoon 
Session and passed so that this question is 
resolved once for all. 

·SHRJ R. ANNANAMBI (Pollachi): 
Madam Chairman. I am grateful to you for 
giving me this opportunity to say a few 
words on behalf of my party the All India 
Anna D.M.K., on the Bonus Amendment 
Bill. 

It augurs well for the labour in our 
country that their representative is at the 

-The speech was oriaioaJly delivered in 
Tamil. 
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helm of affairs. We have started experiencing 
the benefits of having a real labour leader 
As the Labour Minister. On 7.5.1985 while 
speaking on the demands for grants of the 
Ministrv of Labour 1 had demanded the 
formulation of a National Wage Policy. 
With due deference to the views expressed 
by the Members on the floor of this House 
and in great promptitude our Labour 
Minister has constituted a high level com
mittee to formulate the national wage policy. 
I welcome this and I am sure that this 
Committee will soon complete its work. I 
was thrilled to see the other day the news 
item about the constitution of this high level 
committee. This confirms the commitment 
of our Labour Minister and his dedication 
to the cause of labour in our country. 

Similarly, in my speech on that day, 
I welcomed the announcement of our Hon. 
Prime Minister about five national awards 
for the labour. This will go a long way to 
enthuse the labour to give their best for the 
good of the nation. Our Hon. Prime Minister, 
in whom the labour of the country have 
reposed their futl confidence and unflinching 
faith, has vindicated his Government by the 
announcement of national awards for the 
labour. This Bill itself is a further proof 
of our Hon. Prime Minister's commitment 
for the cause of labour. 

I should say that th is Bill is in pursuance 
of our Hon. Finallce Minister~s proposition 
in his Budget enhancing the ceiling of 
Rs. 750/- per month to Rs. 1600/ .. for the 
entitlement of bonus. I have no doubt that 
this Bill will get the unanimous approval of 
this H,)u~e. The Hon. Members who preceded 
me have made several suggestions including 
the elimination of this ceiling limit of 
Rs. 1600. 1 am sure that the Hon. L1.bour 
Mini,ter will bestow his personal attention 
on the"e suggc'\tions and act accordingly. 
I w\)uld not g0 into the te~hnicality of bonul) 
being a dcft:rrcd wage and hence it should 
not be linked with productivity. I am COll

cerned primarily with the labour getting 
bonus which is their birthright. Here I have 
to refer to the prevalence of contract labour 
system and casua 1 labour system in the 
country. You will agree with met Madam. 
if J say that the workers will not be able to 
derive nny benefit from labour laws such as 
the bonus law etc. so tong as these pern'icious 

systems arc in vogue. The HOD. Labour 
Minister is fully conversant with the woes 
and wails of contract labourers and casual 
labourers, as he has himself gone through 
the mill. He should earnestly endeavour to 
abolish the contract labour system and the 
casual labour system in the country. It may 
be difficult for him to abolish casual labour 
system in the private industrial sector. But 
its existence in public sector industries is 
obnoxious. Every attempt must be made to 
abolish casual labour system from public 
sector industries. 

Before 1 go further. I would like to refer 
to the pitiable plight of plantation workers 
in Valparai area of my Pollachi Parlia
mentary constituency. Thousands of men 
and women are working in Coffee and Tea 
Plantations in this area. For more than 10 
years, 20 years, they are treated as daily 
wage labour. I am personally conversant 
with the miserable living of these plantation 
workers. The plantation owners fleece them 
and deny them fair wages, 1 know many 
hundreds of young women workers in their 
prime of age are wasting away their youth; 
they cannot get married because they cannot 
pay dowry from their wages. The Hon. 
Minister of ]a bour should in fact formulate 
a separate law for plantation labour in our 
country. Their nature of work and their con
ditions of living are quite distinct from other 
workers in the plains. I have no doubts in 
the capacity of our Labour Minister to rise 
to the occasion for the good of plantation 
labour in the country. 

The casual labour system being followed 
in our Indian Railways, in P & T Department 
and in other public sector undertakings 
should be done away with immediately. 
Though the possibilities for doing away with 
casual labour system in private in.dustrial 
sector may be remote, yet the Hon. Labour 
Minister shou ld exert in that direction also. 

Recently he has announced that a 
national tripartite conference will be con
vened to discuss the problems of labour in 
our country and to formulate constructive 
proposals to resolve them. I should commend 
the ceaseless efforts of our Labour Minister 
for ameliorating the living conditions of our 
labour. I would take this opportunity to 
refer to a few allied matters connected witll 
the welfare of workers. 



309 Payment 0/ Bonus Bill VAISAt<.HA 26, 1907 (SAKA) Poyment 0/ Bonus Bill 310 

In 1983, 5280 Works Committees should 
have been constituted in the industrial sector 
of the country. So far only 1838 Works 
Committees have been constituted, covering 
So per cent of the workers. The Hon. Labour 
Minister should ensure the constitution of 
works committees in all the industries 
covering the entire labour force. 

The minimum wages being paid under 
the Minimum Wages Act bear no relation
ship to the existing price level. The prices of 
essential con1modities are soaring sky high. 
Presently, once in two years the minimum 
wages are reviewed. I suggest that once in 
twelve months such a review should be under~ 
taken so that the rninimum wages reflect the 
rising prices of essential commodities. It 
should be made mandatory on the part of 
State Governments to have such an annual 
review of the minimum wages being fixed 
under the Minimum Wages Act. Then only 
the workers will get some tangible benefits. 

Presently there is no equal pay for equal 
work. The women workers are the victims, 
though there is Equal Remuneration Act. 
This Act is not being implemented effectively 
and unifQrmily throughout the country. 1 
demand that the Labour Minister should 
take personal interest in getting this law 
implemented by the States so that the women 
workers get equal wages like their male 
counterparts. The Hon. Labour Minister 
has mentioned in the other House that he 
will soon bring a comprehensive labour law 
covering different aspects of the problems of 
Our workers. I want that this should be done 
expeditiously. Before J conclude, I would 
appeal to the Labour Minister that he should 
by law ensure that the workers who have 
put in three to five years of continuous 
service are treated as permanent workers and 
they should become entitled for all the 
benefits under the labour laws. I am sure 
that this will gradually eliminate the casual 
labour system in the country. Once again J 
extend my support to this BjI) and conclude 
my speech. 

[Eng/iSh] 

SHRl RAJ MANGAL PANDE (Deoria) : 
Madam Chainnan, we have heard mucb 
about tbe bonus and productivity-linked 
bonus and also scme spcecbes that there 

should be no ceiling on the amount of salary 
on \Ybich the bonus accrue. We all proclaim 
that we are living in a prosperous India and 
all our pJans were meant to give a happy 
]ife to the poorer, to make their Jiving better 
than what we are getting at prescnt, 
but our efforts have not succeeded and 
the result has been that the poor has 
become poorer and the rich has become 
richer. Now, so far as the case of Sivin, 
bonus to the employees and the workers of 
this country is concerned, I believe we have 
a different phiJosophy. Our Senior leader, 
Shri Satyendra Narayan Sinha has deolanded 
that there should be no ceiling so rar as 
bonus to be given to these employees and 
workers is concerned because now in this 
Act any person who is getting a salary of 
Rs. 1600/- only is entitled or eligible to have 
a bonus. or get a bonus, but those people 
whose salary is more than Rs. 1600/ .. are 
not entitled to it. My contention "is that there 
should be sOlne kind of limitation because 
unless we have that kind of limitation, if we 
go on granting that much of bonus to every
body, then there are people who are gettinl 
salaries of more than Rs. 4000 or Rs. 5000. 
So, if we at all give them also bonus, then 
what will be our formula about those people 
to whom bonus should not be given in the 
registered list? We have already proclaimed 
that even those workers whose salary is 
much Jess as a consequence of their lower 
jobs, should not be paid a bonus of more 
than Rs. 50/-. It indicated that we have a 
slab so that the poorer persons or those 
peop1e who are at the lowest grade, they must 
have sonle kind of higher bonus so that tbey 
may have a living which mu!-.t be wortb 
living. Now, with this exemption on income. 
if we go on granting that much of liberty 
or freedom to any person wbo is getting 
Rs. 5,000 to be eligible to get bonus, theD 
naturally it is a serious erosion of our 
economy so much so that those people who 
are getting bonus at a lesser rate will also 
have a disparity and discontentment. So. our 
Labour Minister who bas brought this BiJJ 10 
give bonus to a person whose salary is 
Rs. 1,600 or less than Rs. 1,600 bas done a 
good thing and I support the Bill, The bonus 
should not be given to per50ns who are 
getlina salary above Rs. 1.600. 

Madam. there must be some tribuna) 
or agency wbich must decide such kinds or 
qitational approaches coven for the sake 01 
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wales, bonus or any other benefit Oll account 
of which man-days are lost in this country. 
Mr. Daga is very much right in his conten
tion on the issue of bonus that many 
working days, hundred and thousands of 
workins days have been lost. So, it indicates 
we do not have the uniform national 
policy or national philosophy regarding 
Irant of bonus. 1 shall request the Hon. 
Labour M.inister to have sonle such kind of 
tribunal which may not only look into the 
question of wages, work-hours etc., but may 
also decide all kinds of issues which virtually 
arise between the Government on the one 
side, the management and the workers on the 
other side. These tribunals should be given 
60 much of power to deal with these cases. 
With the establishment of a tribunal, all these 
conflicts regarding the ·grant of bonus in 
different factories and undertakings will stop. 
There have -been many cases where concerns 
like Eveready and other factories' workers 
have demanded 40 per cent bonus. There 
are concerns where the workers have de
manded 33 per cent as bonus. In Government 
undertakings~ even when we are in loss, we 
live 8.33 per cent as bonus. I mean to say 
that there must be some kind of agency, a 
national ugency which might decide all these 
issues because they are the only factor~ which 
cause conflict in the workers-management 
relations and thereby our national economy 
suffers, mandays are Jost and k)ss of billions 
and billions of rupees to the nationa 1 ex
chequer. So, my humble submission is that 
there must be labour participation or 
workers' participation in the management so 
tbat the labour union is acquaint~d with or 
made aware of the loss or profit made by the 
company. Secondly. they must have the 
sense of participation so t'mt the manage
ment must also be conscious that any 
irregularity or any improper balance sheet 
by which they show it to the Government 
and deny the workers the benefit, cann'.)t be 
done and it should be stopped. Unless we 
do it and unless we have a national agency 
to decide all these issues, our impo,ing any 
kind of ceiling of Rs. t 60J or less than that 
or more than that will not work. So. my 
humble submission is that the ceiling of 
Rs. J.6OO or less than that. is a very reason
able ceiling by which the workers who have 
been placed at the lower level might not have 
any discontent against those who are getting 
bi&her salary, because once we start increas .. 

ing the ceiling, there is no check. Then, there 
will be further discontentment and the result 
will be unnecessary contlict between the 
management and the workers. 

I shall now request one thing more. The 
very purpose of giving bonus is to give an 
incentive to the workman or to the employee 
so that he may have an inspired feeling; 
that he has to work for the nation; he has to 
work for the society. When we see the other 
people who do not have any such outlook 
or do not have any such outlook which 
affects the solidarity and unity of the nation, 
when they are getting more than what they 
should get and when these workers are 
getting much Jess thaf:l what they should 
get, then there is this kind of discontent-
1l1ent. So, to avoid this kind of situation 
there should be a comprehensive law and 
there should be a uniform policy, and at 
least three categories of enactment must be 
there - the factories whose earning is beyond 
a particular amount, the factories who are 
in between the amounts and the factories who 
are going in losses. We remember that in the 
Emergency period we were giving bonus at 
the rate of 4.33 per cent, even when there. 
were losses. Even during the present period, 
even when those public undertakings are 
under losses, we have been giving 8.33 per 
cent. What is this all ? Madam, when there 
arc losses, eV\in in public undertakings whe~e 
the balance sheets are not fradulently pre
pared, if we give bonus at the ra te of 8.33 
pcr cent or even 'more than that, how could 
our economy be improved? That is a very 
serious point to be considered. So, I shall 
very humbly submit to the House and to the 
Hon. Minister to have a look into all these 
n1a hers and go in for such a cotnprehensive 
Bill so that the worker must be satisfied as 
only a contented labour could produce more 
than what the nation requires, and unless 
the laoour is given its dues, and 'unless the 
labour is given its wages and the bonus 
which you think it is its due or which you 
think it is a deferred wage, the society and 
our national goal of socialism cannot be 
achieved. 

With these words I support the Bill. 

SHRI INDRAJIT GUPTA (Bas;rhat): 
Madam, I would be very brief. So. I am 
not going into all the different aspects of 
the pres,ent Payment of Bonus Act. 
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MR. CHAIRMAN : Time fixed is only 
two hours. We are nearing it now. 

SHRI INDRAJIT GUPTA How 
much time is left ? 

MR. CHAIRMA N: Two minutes are 
left. 

SHRI INDRAJIT G UPT A: 1 will take 
only five minutes. 

This Amending BiU has got an extre
mely limited purpose. That is, it is replacing 
tWO cejlings by one cejling. Up to now in the 
Act there were two ceilings. One was a ceiling 
on eligibility which was Rs. 1600 per month. 
Nobody drawing more than that could get 
bonus and there was another ceiling on the 
calculation Of the bonus. That ceiling was 
Rs. 750, a notional ceiling, which has no 
justification in any Jogic or any accounts 
01' anything, but it was there. The merit 
of this, Bill is only this, Madam, that it 
replaces these two ceilings by one ceiling, 
that is, Rs. 1600 is now the ceiling both 
for eligibiJity and for actual calculation of 
the amount which he will get. Of course, 
it is inadequate and I aln not going to take 
time now to suggest various other things 
which should be done to mak.e this Payment 
of Bonus Act more compn:hansive and 
more satisfactory. But as far as this ceiling 
of Rs. 1600 is concerned for the pur
pose of eligibility, ) think almost all 
Members who spoke her~ wanted that this 
ceiling should be raised -some said it 
should be raised higher, some said it should 
be abolished altogether. I think that what
ever is done should be defensible on some 
10gical basis. There is no defence. How it 
is Rs. 1600/- ? What is the logic behind it ? 
What is the legal validity of this ceiling of 
Rs. 1600/- ? There is no validity at all. 
This bonus is payable to those people who 
are defined in this legislation as workmen. 
Workmen is a category in our country. In 
tbe Industrial Disputes Act it defines very 
clearly what is meant by a 'workman'. All 
] am asking for is that anybody irrespec
tive of his salary who comes within the 
definition of 'workman' must be eligible 
to get bonus. I t does not matter if he is 
earning Rs. 2000 or Rs. 2500 or Rs. 3000-
he won't be earning mort' than that. Some
body was talking about people earning Rs. 
5000 or Ri. 6000. Those ate oif1Cers, I am 
DOt taJkiol about . officers, I am talkio, 

a bout workmen under the Amendment of 
the Act. And why should you blame him 
if his salary bas gone up now or is ·Ioina 
to go up further? You cannot blame the 
workman. You are now changing the whole 
structure of your industry, you are moderni
sing the industry, you are bringing in 
new technologies, you are telling us every· 
day that your whole industrial policy and 
financial policy is geared towards moderni
sing the industry, bringing computers and 
all kinds of sophisticated equipment. The 
people who work on those sophisticated 
luachines and who will require training also
without training they cannot handle those 
machines- if they earn Rs. 3000/· or more 
why should they be penalised for that. I-t 
is a part of the whole process of moderni
sation. If you modernise the machine the 
worker will also be modernised. So, you 
must think ahead. We are going into a 
situation where you can have no longer 
workers who will be getting Rs. 100 or Rs. 
800 per month. They will be earning much 
higher. The number nlay not be big just 
now but there will be such people. There 
is no reason why they should be debarred 
from getting bonus. 

) would here like to remind the Minister 
the view that the Supreme Court has taken 
on this arbitrary discrimination between 
worker and worker. In the case of libera; 
lised pension benefits for Central Government 
employees, Government took a decision and 
announced that people who retired before a 
certain date only they will be eligible to 
get liberalised pension and those who 
retired after a certain date will not get it. 
There was a big agitation and dis-content
ment. Finally they went to the court over 
this and the Supn~me Court held the view 
that just by fixing a date, an arbitrary date, 
viz .. , jf you retire one or two days before you 
will get the higber pension and if you 
retire one or two days later then you will 
not get it, it amounts to arbitrary discrimi
nation between employee and employee and 
is not sustainable and they have struck down 
the Government order and, as sucb, all 
government employees have become eligible 
for liberalised pension benefits. 

I am just drawing a broad parallel. So, 
on the question of salary limit there should 
not be this arbitrary limit. This wjll nor 
stand the test of any law. Therefore, I 
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would request the Minister to be careful 
Dot to eet into .difficulty which may later 
on create lot of complications. It is better 
~ take the straight forward view that who 
ever comes under the-definition of 'workman' 
IJOtI bODus irrespective of his salary. We 
are &Otting so many letters and representa
tions everyday. I am sure the Minister is 
also getting representations from people 
saying that this Rs. 1600 limit deprives 
them of the bonus as they are getting a 
little more than Rs. 1600. 

Sir, some people seem to imply that 
this bonus is an incentive for strike. I want 
to say it is not an incentive for strike. 
Rather it is a dis-incentive for strike. I 
will teU you how. Whatever the total wages 
I have actually earned in the whole year 
tbe bonus is a percentage of tbat. The 
lowest figure is 8.33 per cent and the highest 
ceiling is 20 per cent. If I am on strike I 
am not paid wages for that strike period. 
No work no pay. If I am on strike for three 
,-no n-th s my total wa.ges earned during the 
year will get red uced proportionately. 
Therefore, when the percentage is r;alcula
ted my bonus also goes down. So; how it 
is an incentive for strike! If I want to earn 
more 'bonus I should not go on strike. If I 
go on strike my bonU5 will also be less. 
(lnterruptio"s) 

We are not producing very much here. 
I think the workers are producing more than 
we are producing. We are producing no
tbioa but words. 

PROF. N. O. RANOA : We are not 
producing children . ... (Interruptions) 

MR. CHAIRMAN: Why you ~say we 
are not producing'? We are producinS. 

SHltI INDRAJIT GUPTA : We are 
producing words, of course! 

Mil. CHAIRMAN: We are producing 
aometb'ina . 

SHRI INDRAJIT OUPTA. If I say 
this tomorrow outside Parliament I may be 
_led .up for sedition. There is a Bill 
-aniaa. U J say outside that Parliament 
~r~ notbiOl but words, I may be put 
til ~lljlo[:.edi&.ion, 1 am wid." 1 don', know; 

'",,1M'" 0/ Bolt", llfll 3i6 

I have not seen -this Bilt. l would sussest 
that this is a wrong idea. Either do away with 
the whole concept of bonus if you can do 
it. There are advanoed countries of the 
West, for example capitalist countries, 
where they don't have such a thing as 
bonus. But they have an indexed wa~ 
system. All they get is their wages but their 
wases is linked with the cost of livilll with 
the price movement and automatically their 
wages go up as prices go up. We cannot 
do that. So we have invented this bonus. 
We have invented one separate dearness 
allowance and one separate bonus as a cate
gory which are different from basic wage, 
basic salary. Now we are con~erned only 
with this bonus so, for the limited purpose 
of this Bill 1 would request the Minister 
humbly, please don't keep this kind of 
arbitrary limit and ceiling. It makes dis· 
tinction and discrimination between employee 
and employee, which I don't think any 
court in thi~ country will uphold also. 
Because, you must have a basis for a dis
crimination like that. There is no such 
basis. It is better that bonus is made avail
able to all workmen irrespective of what 
salary he is earning: if he is workman he 
should get bonus. For that matter take the 
case of agricultural labour, who has been 
referred to here. I don't know whether 
you can calculate what percentage of the 
total wages he earns throughout the -year 
to be paid as bonus. It is very difficult in 
our country·s conditions. First of all be 
does not work for the whole year. He works 
only for a few months during harvest-ing 
and sowing season and then his wages are 
not always paid in cash. Sometimes they 
are paid part in cash and part in kind. 
There is no record kept; he has no record 
also of the wage that he earns' [/ntt!rruptiong] 
He is supposed to be given a minimum 
wage. In some cases he manages to get it 
where be is organised; in many cases be 
does not aet it. And at tbe end of tbe year 
be may have gone away also. He bas no 
fixed employer also. He is working in some· 
body's else field today and somebod)' 
else's field tomorrow. S,? all these problems 
are there. We have to think - about it, 
llC)w we can help them, who are the 
weak.er scetions of all. So; far as the work .. 
men goes, under tbe Act, there should be 
no,limit, no oeilioa, on his salary; be sboukl 
be eti8ibJe for tho bcPlus. That is 'all C bat 
I I&Y. F,O( the .-.mea' -, haw lOt m)' 
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reservations on other aspects, of the Bonus 
Act; but I do not wish to go into them 
now. Thank ¥OU'. 

[Translation] 

SH,Rl ABDUL RASHID KAB·ULI 
(Srinagar) : Madam Chairman, I am not 
opposing this Bill, I am rather supporting 
the spirit of the Bill. It has been mentioned 
repeatedly ill this House that in 1965, when 
this law was brought, the ceiling for the 
payment of bonus was fixed at Rs. 750, 
but now in 1985 when you are amending 
this law, you have accepted a ceiling up to 
Rs. 1600. I want to submit that the labour 
agitations are going on and they have put 
forth certain demands. Over 16 crore 
workers and employees are facing difficul
ties and problems for which no solution has 
been found out by Government. These 
people belong to a section which has a fixed 
income. 1n our society. these are people 
who have more than one means of income 
but our workers and employees have only 
limited . income and they have to meet the 
expenses on the education of their children 
and other expenses within their fixed income. 

16.00 brs. 

The way the price" are spiralling and the 
difficulties of the workers and employees 
are increasing. Government should try to 
resolve the matter in its entirety and should 
not come before the House with piacemeal 
legislation. It is an important matter and 
all efforts should be made to solve it. When 
you expect that the workers should increase 
production and when you want that the 
country should progress and become pros
perous, it is necessary that you should 
think of the betterment of the workers and 
employees on whose shoulders this respon
sibility lies. Unless you provide tht'm with 
better facilities and solve their problems 
and unless you give them need based wages, 
how can you expect the country's produc
tion to increase and about 16 lakh employees 
and workers to take the country ahead on 
the path of progreliS and development 
speedily ? This cannot be expected from 
them. Therefore. you have to find out some 
solution to remove the dissatisfaction among 
tb. employees and 10 stop strikes, lockouts 
and tIae increasing number of disputes in the 
facto .. s. 

Another thina I want to submit is aad 
here I agree with Sbri Sinha-that in our 
country producti011 and the -sea of tbe 
workers are not related to each other. The 
profit of the factories aDd the wages of tbe 
workers are not inter-linked. Today, tho 
problem is that of production. W. should 
pay more and more profit and bonus to 
the workers in proportion to the inc .... 
in production. Special attention should be 
paid towards this aspect. Many of tbe 
public sector industries are incurring los .... 
and even then they are paying bonus to 
their workers, but in the private sector, 
the owners think more about their own 
profit than about giving benefits to their 
workers. You should solve this probletn 
in a different way because the industrialists 
and the ca~itaJists are trying to pocket more 
and more profit for themselves even .at the 
cost of the sufferings of the employees. 
Therefore, the workers of the private sector 
should get their rights. Presently, they are 
not getting their rights. 

One important thing is, - and you are 
already committed to this and the matter 
has been raised in this House also,-that 
there should be employees' participation in 
management. Withnut this, there cannot 
be any solution because we do not know 
how much the income is and how much 
the profi t earned is. The workers are beinl 
kept totally in the dark about these things. 
Unless their participation is there they win 
not come to know the extent of profit the 
industrialists are earning. 

Thirdly, I would like to submit that 
there is a section of workers in our country 
for whom there are no labour laws. In our 
villages, there are lakhs of artisans who 
work with their hands and their products 
are sold in the country as well as sen~ 
abroad to earn foreign exchange. This is a 
big source of earning foreign exchange. But 
generally it happens that the middJemen 
exploit them and we do not have any details 
about them. Through you, I would Uke to 
tell the Hon. Minister that there are lakhs 
of workers in our State of Jammu and 
Kashmir who are enPled in vocatiODl Uke 
carpet weaving, papfer mache, wood carv iftl, 
ttc. They are very skilled and honoIt 
workers. I am paieed to say that- their daify 
income is between RI. 6 and 'Ils. 8 oat)'. 
what to speak of the minimum wqe. Tiley 
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work day and might, sometimes for 10 bours 
or 10 but they do not get full wage whereas 
tbe' owners of carpet factories and others are 
earning crores of rupees from papier macbe, 
wood carving and other handicrafts. There is 
great contribution of these artisans in earning 
foreiao exchange, but they are not getting 
any benifit froln it: The workers are not 
gotting any benifit because the basic laws are 
nQt being inlplemented there. 

I would like to request the Hon. 
Minister that the intere~ts of these illetrate 
workers may be kept in mind while bringing 
forward a cOlllllrehensive Bill concerning 
labour, because these people are being explai
ted. The factory-owners and the nliddlemen 
are earning profit to the tune of crores of 
rupees, but the people who actually work 
are not getting any benefit. 

I would like to inform the House that 
a carpet manufactured in Kashmir is second 
to none in the world. At present our 
competition is with Pakistan. Kashmir can 
produc¢ carpets in such a large number 
that this Industry can become a source of 
revenue to the country. I would like to 
inform you that thousands of innocent 
children are engaged in this industry. Labour 
laws are not applicable to them. The struc
ture of their bodies gets distorted. Their 
hands and feet get twisted and generally 
they remain ill. Therefore, labour laws 
should be made applicable to these artisans 
also. 

The people who know how to agitate 
for their rights, get these Jaws enforced. but 
the illiterate persons cannot do so. The 
factory-owners and the middlemen are very 
clever and dishonest and they avoid enforce
ment of these laws in their factories. I have 
personally seen that thousands of workers 
are working in their factories but the owners 
do not show any labour on their registers. 
They indulge in malpractices and dishonest 
methods. 

I would therefore, like to' point out that 
the present Bill is not going to serve the 
purpose. because many an issue is linked 
with tbe issue of bonus. There is the jssue 
of the workers and their children. There 
is the issue of bonded labour. Which is the 

place where bonded Ja bour problem does 
not exist? We should put on end to it. One 
of the points included in the 20 point 
programme of the Congress (I) is the aboli
tion of the bonded labour system. 

I would therefore, J ike to request that a 
comprehensive Bill should be brought after 
looking into all these factors. Every possibJe 
effort should be made to solve all the 
Jabour problems. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : Madam Chairman, many Ron. 
Members have expressed their views on this 
Bill. You are aware that the workers have 
been agitating for bonus for years together. 
At last a permanent bonus system was intro .. 
duced in 1965. Again in 1980, Indraji got a 
law enacted for giving 8.33 per cent bonus 
to the workers. You are aware that while 
bonus is being given to some, it is not being 
gIven to the others. Mr. Kabuli, an M. P. 
from Kashmir bas stated just now that it is 
not being given to some workers. It is a 
fact but there are many anomalies in the 
labour laws in this country, which are not 
there in other democratic countries whether 
they arc capitalist countries or socialist 
countries, and we have to look into that. The 
capitalists in our country are still of the 
view that our country is an agricultural 
country and they pay wages accordingly. To
day, the plight of the farmer, the agricultural 
labourer and the industrial worker is pitiabJe. 
An unskilled worker in foreign countries gets 
Rs. 2000 as salary which is equal to the 
salary of a skilled worker here. Mr. Oaga 
has told just now that these very workers 
get Rs. 10000 in foreign countries. That is 
why they go abroad for work. These workers 
go to U. S. A. and to the Arab countries as 
they get more money there. Here a worker 
has to work for 8 hours as against 6 hours 
in other countries. Here Sunday is the only 
closed hoI iday wherea5 in other countries 
two holidays are granted. Besides, many 
other facilities are provided to them. The 
management is never wining to give facilities 
to the workers here. A voice is raised here 
to provide housing. medical and transport 
facilities to the workers, but the people in 
the management treat it as sheer waste of 
money_ They try to set up another industry 
by saving money on these items. The capital-
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ists have become money-minded. You may 
compare'the present condition of the big 
industrialist with their earlier' condition. 
Many people say that they are paying high 
salaries. J do not agree to it, I still maintain 
that a worker gets much less in India, wheth
er he is an agricultural labourer or other 
worker. Unless the purchasing power of the 
people is increased, more industries cannot 
be set up. If people have more tnoney, they 
will spend'more. Then new industries will be 
set up. If a worker gets more, he is not going 
to set up a factory. Wi th the excess money 
he may purchase T. V., scooter, clothes etc. 
or he may construct his house with the resutt 
that new industries will be set up and the 
unemploytnent problem will be solved there
by. Without purchasing power the unemploy
ment problems cannot be solved. There is 
no unemployment problem in other countries. 
Go to East Gtrmany, the Soviet Union and 
other Communist countries and see for your~ 

selves the increased purchasing power of 
the people there. That is why there is no 
unemployment problem there. 

Today, certain. industrial workers are 
considered to be a previlClgcd claf.s, but) do 
not think so keeping in view the economic 
condition of India, they can be considered 
a priveleged dass to some extent but unless 
they spend Inoney, nobedy is going tc be 
benefitted. If the farmers and the worklTS do 
not have the purchasing power, then how is 
industry going to be benefitted '? Jf the 
industrial worker has got money, he can 
spend that and the process goes on. What is 
happening is that the purchasing power of 
the industrial worker has not incrl'used 
whereas the industrialtst have constructed 
big buildings. If you see you wiJl find that 
the entire money is with them. J am not 
against the" private sector, but the exploitation 
of the workers in the country should stop. 
Right from the late lawahar Lal Nehru to 
Indira Gandhi and now our Prime Minister, 
Shri Rajiv Gandhi, all have taken steps in 
this direction. Mr. Indrajit Gupta was saying 
just now that the interests of all those who 
come under the definition of workman should 
be protected. What is the definition of a 
worker in Ind ia ? They thi!'k-that only 
fitter or turner comes under ttl category of 
workman. which is not correct. 1" the demo
cratic countries, the doctors also come 
under this category. Here the outlook is 
different. Wilon we have adopted the path of 

socialism, many things can come under that. 
Many Members talked about several other 
issues besides bonus. It is impoisibJe for our 
country to be at par with other countries. 
The hist()ry of industrialisation is 200 or 250 
years old. It is only after Independence tbat 
more industries were set up here. Prior to 
that Birlaji or some others had their indust
ries here. Now that our country is beCominl 
industrially dl.:ve)oped, the issue of wages 
and other iSl)ues will naturally come up. No 
body can check them, even if he so desires. 
we have taken tbe step keeping in view the 
heavy burden. The D. A. of tile pubJic sectOr 
employees has been increased by Rs. 600 
crores. What does the private st"ctor pay? 
You nil know that. Even after earning huge 
proflts the private sector shows losses. The 
bahtnce-sheet is prepared in such a manner 
that no profit is shown at all, whereas tlle 
pusition is otherwise. This position may be 
different in the case of some of the industri
alists. ?\1ulr i-national companies at Jeast show 
their pH1flts. I am not praising them. The 
industrialists in our country employ only 
Badli la hour, N. M. R. Jabour. casual labour 
or temporary labour, who remain casual 
labour for their entire life No change takes 
place in their position. Under the leadership 
of ollr Prime M in;ster we propose to amend 
aJi the lac(lur ((.iWS so that production may 
im:rc(Jsf r" ridJy and there may not be any 
viofcJiCC. We ~,ha JJ O('It encourage the leader
ship of violtTce in any way. Violence is not 
needed to get jw;tice. Justice can be secured 
throu~l h t he laws. Violence wiIJ ruin the 
indllstrics and the nation. Hon. Shri lndrajit 
Gupta has also said that strike results in the 
loss ()f bonus. He has sa id a very y. ise thilll. 
Even the private industrialist is not going to 
give anything under the pressure of strike. 
Some labour Jaws arc proposed to be amen
ded by bringing forward a comprehensive 
Bil1. There are certain anomalies in the exis· 
ting Jaws. The Bonus and minimum 
wages Acts also come under it. It is under 
our consideration as to what should be done 
for the workers throughout the country, from 
Kashmir to Kanya Kumar;' The Govern
ment of Jammu and Kashmir have not yet 
implemented the labour laws. When I asked 
them why they had not implemented the 
labour laws they replied that they were goil'll 
to do so. 

SHRJ RAJ MANGAL PANDEY: Witt 
you consider givina 8.33 per cent bonus in 
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tbe public sector undertakinBs, irrespective 
of the fact that they are incurring losses '1 

SHRI T. ANlIAH: Everybody knows 
the amount of bonus to be given if there is 
profit. The workers have been given the 
right to get one month's pay as bonus. The 
people in India only say that they are incur
tina losses. 

SHRI RAJ MANGAL PANDEY: We 
are talking about the public sector under
takings. 

SHRI T. ANJIAH : Only some public 
undertakings are incurring losses while others 
are showing good performance. Bonus will 
be given there also. The question of non .. 
payment of bonus in any industry does not 
arise. Bonus shall be given in all the indus
tries whether they are incurring losses or 
earning profit. 

Madam, you know that a number of 
industries have been set up in Bangalore. 
Leave aside the aspect of loss being suffered 
by them. We know how an industry earns 
profit and how another incurs loss. The 
management of certain public sector under
takings is very efficient. Experienced and effi
cient people are there. In the management of 
certain other industries, there are some people
who know nothing about them and still 
they are there. We know all these things 
We are trying to affect changes in the indus
tries, wherever needed. These industries 
incur loss due to this very reason. We are 
trying to improve their working. 

Our Government will not tolerate that 
an undertaking should incur loss constantly. 
We shall try to see that efficient and experi. 
enced officers having good knowledge of a 
particular industry are projected in that indus
try. We are trying to see that they some
how earn profit. For instance, BHEL. is 
earning godd profit. It is not incurring loss 
now. Besides. many other undertakings like 
H. M. T. etc. are earning profit to tht! tune 
of lakhs of rupees. The main reason for the 
loss in these undertakings is that the mana· 
lement does not have experience and comp
lete information about them. 1 am of the 
of the view that with the appointment of 
eftkient officers, there will be no loss in the 
undcrtakinp. 

NooN. so far as the question of tbe ceiling 
limit of pay for giving bonus to the workers 
is concerned, as you know, the. system of 
giving bonus is ~ traditional one and it start· 
ed from Bombay. Initially, bonus used to 
be given on the occasion of Dussehra, Diwali 
etc. but this system has now undergone 
changes and it is now no more a customary 
or traditional bonus but has become a perm
anent feature. Therefore, tbe system of grant
ing bonus has not started today, it bas been 
in vogue since long. We only want to give 
it a legal shape now and it is in this context 
that this BiU is before you. 

I can assure you that this proposal to 
enhance the ceiling for bonus has been made 
by Government after a thorough consideration. 
With these words, I appeal to all the Hon. 
Members to support this Bill. 

(En8Iish] 

PROF. N. O. RANOA: Shri Indrajit 
Gupta and Shri Mool Chand Daga talked 
about the ceil ing. Are we to continue this 
ceiling. 

SHRI T. ANJIAH : There is a difference 
between a skilled worker and a semi-skilled 
worker. Those who are drawing more than 
Rs. 750 should get bonus of Rs. 1600. 

MR. CHAIRMAN The question is : 

"That the Bill further to amend the 
Payment of Bonus Act. 1965. as passed 
by Rajya Sabha, be taken into consi .. 
deration~ " 

The motion was adopted. 

MR. CHAIRMAN: The Bouse will 
now take up clause by clause consideration 
of the Bill. 

Clause 2 

MR. CHAIRMAN : There are no amen· 
dents to clause 2. The question is : 

"The clause 2 stand part of the Bill," 

ThF mol/on was adopted. 

Clause 2' was a&leel to the Bill. 

MR. CHAIRMAN: Tbe question is : 
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"That Clause I, the Enacting Formula 
and the Long Title stand part of the 
Dill.n 

The motion was adopted. 

Clause J, the Enacting Formula and 
the Long Title were added to the 

Bill. 

SHRI T. ANJIAH : I beg to move : 

"That the Bill be passed." 

MR. CHAIRMAN : The question is : 

"That the Bill be passed." 

The 11101 ion was adopted. 

16.23 brs. 

COMPANIES (AMENDMENT) 
BILL, 1985* 

[English] 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) ; I beg to move: 

"That the Bill further to amend the 
Companies Act, 1956, as passed by 
Rajya Saoha, be taken into considera
tion." 

The Hon'ble Members will recall that the 
Government had made certain important 
policy announcements while introducing the 
Finance Bill on 16th March, 1985. One such 
announcement was that the companies should 
be permitted to make political contribution 
in order to enable the corporate sector to 
playa legitimate role within the defined 
norms in the functioning of our democracy 
and for this purpose necessary legislation 
,would be undertaken. In recent years, a view 
bas gained ground that a certain amount of 
openness rather than a blanket ban on politi
cal donation will really augur yveU for a 
cleaner political and el:onomic 'environment. 
'Representatives of trade and industry have 
'been equa1Jy urgins upon tbe Government 
to reconsider replacement of the existing 
provision of section ?93A by the law wbicb 

obtained prior to 1969 and which was intro .. 
duced by 1960 to permit companies to make 
political contributions subject only to cenain 
ceilings. Companies often argue and rightly 
that they are entitled to support a political 
party which believes in certain amount of 
freedom of private business. Secondly, many 
companies feel that they can resist any pres .. 
sure ftom any political party for "out of the 
books" donations if they are allowed to con .. 
tribute, by ,an enabling provision of the 
statute, a certain sum which is within their 
capacity to spend. Thirdly, it is also argued, 
with some force, that a company itself func
tions on the principle of shareholders' demo
cracy, and, therefore, a ban on political 
donation in a democratic society is an 
anachronism. Fourthly, political donation by 
companies is permitted, within limits, in other 
democratic countries of the world which have 

, not suffered on account of permitted political 
donation. 

Taking all these considerations in mind. 
it seems that the balance of advantage would 
lie in restricting ra ther than imposing a total 
ban on political contributions. However, to 
make these restrictions realJy meaningful, a 
few important features have been incorpora .. 
ted in the Bill. Since companies not having 
profits should not be encouraged to make 
political contributions, monetary cci)ing as 
an alternative to a certain percentage of 
profits for arriving at the permissible amount 
of political donation has been done away 
with. The present Bill also provides for 
absolute prohibition against political donation 
as far as Government companies are concer .. 
ned. Additionally, it is proposed in the Bill 
that companies which have been in existence 
for less than three financial years should not 
be permitted to make political contribution. 
So that there may not be any controversy in 
the future as to what constitutes political 
donation. the BiJI makes it clear that any 
donation or subscription or payment in 
whatever form to a political party would 
amount to political donation. Even an expen .. 
diture incurred directly or indirectly or any 
advertisement in souvenirs, brochurct pamph
Ict or the like would be brought within the 
definition of politicaJ contribution. Of course. 
provision is also made in the Bill for tbe 
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